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Appearance: 

Shri A. K. Prabhakar, Advocate for the Appellant    

Shri Manoj Das, Authorized Representative for the Respondent  

 

CORAM:  

HON’BLE MR. S.K. MOHANTY, MEMBER (JUDICIAL) 
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FINAL  ORDER NO.  A/85169/2022 

                                                         Date of Hearing: 23.02.2022 

                                                          Date of Decision: 23.02.2022 

PER : S. K. MOHANTY 

Learned Advocate Shri Prabhaker appearing for the appellant prayed 

for withdrawing the appeal on the ground that the CHA license has already 

been revoked. The prayer made by the learned Advocate is considered. 

Accordingly, the appeal is dismissed as withdrawn. The early hearing 

application and miscellaneous application are also disposed of. 

(Dictated and pronounced in the open court) 

         (S. K. Mohanty) 
 Member(Judicial) 

 

 

 

 
 

Pg/Sm 

 

   (P. Anjani Kumar) 
      Member (Technical) 

  

 


